BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN BENCH AT CHENNAI
ORIGINAL APPLICATION NO: 3 OF 2023

IN THE MATTER OF:-
Dr.Patanjali Sasrty ...Applicant
Versus
Union of India & Ors ....Respondents
INDEX OF MEMO
No | Particulars Page

Annexure Al: Photographs, Newspaper reports 1-9
showing illegal encroachments in Kolleru Lake

2 | Annexure A2:True copy of the Letter dated
21.12.2022 written by Prl. Chief Conservator of |1(0-12
Forests (WL) & Chief Wildlife Warden, Andhra
Pradesh to Wildlife Division of MoEF

3 | Annexure A3: True copy on the Note on Kolleru by
Prl. Chief Conservator of Forests (WL) & Chief |13-23
Wildlife Warden, Andhra Pradesh to Waildlife

(N4
=

Division of MoEF
e

4 | Proof of Service
M/s. SRAVAN KUMAR, Ms. K.M. MEENAL
Ms. MEDHA SINGH, P. SANTHOSH KUMAR
AKSHAY MANN
COUNSEL FOR THE APPLICANT
104, 1* Floor, 14, School Lane
Bengali Market, New Delhi- 110001
Mobile: 9811237009
Email: advsravan@gmail.com

PLACE: Chennai DATE: 13.7.2023




1
ANNEXURE Al

News Links showing massive encroachments in Kolleru Lake

Media Name | News link

NTv https://www.youtube.com/watch?v=7ZgTvIZ64GCM
Eenadu https://www.eenadu.net/telugu-news/ap-top-
4.7.2023 news/general/2501/123116325

Eenadu https://www.eenadu.net/telugu-news/ap-top-
4.7.2023 news/general/2501/123117488
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News report published in Eenadu news paper stating that
18000 acres encroached for illegal fish ponds
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lllegal ponds dug under the guard of Private security at Manugunuru (v)
Mandavalli Mandal of Andhra Pradesh
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lllegal Pond at the Board erected by Wildlife Authorities with in 5th
Countur at Gudivaka Lanka
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Land filling for housing plots in Sriparru village
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Road expansion at Kolleru Pattikolla Lanka
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Construction of houses by filling Kolleru lake at Paidi Chintalapadu village



Fishponds in Dharmavaram, Akiveedu mandal of West Godavari
District, Andhra Pradesh which comes under 5th contour of
Kolleru - - ~ Lake.
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Digging with heavy machines for fresh water lakes with in contour 5
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Aqua cultivation in hundreds of acres of Kolleru wild life sanctuary. Speedy digging for fast expansion
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ANNEXURE A2
GOVERNMENT OF ANDHRA PRADESH
FOREST DEPARTMENT
From: To:
Sri Y. Madhusudhana Reddy, I.F.S., The Scientist ‘D’,
Prl. Chief Conservator of Forests (WL) &  (Wetlands Division),
Chief Wildlife Warden, MoEF & CC, Gol,
Andhra Pradesh, Indira Paryavaran Bhawan, Aliganj,
Aranya Bhavan, Nagarampalem, Jor Bagh Road,
Guntur -522004. New Delhi - 110003.

Email: rs.ratti@gov.in

Rc.no.21/72/2022/WL.1 , Dated:21/12/2022.

Sub|Andhra Pradesh Forest Department - Wildlife - Original Application no.598
:jof 2022 in the matter of Dr. T .Patanjali Sastry vs. State of Andhra Pradesh
& ors. before the National Green Tribunal, New Delhi - Report furnished -
Reqg.

Ref:[Gol, MoEF & CC (Wetlands Division) F.N0o.W/23/2022-WTD, dt. 28.11.2022
received through e-mail.

kkskokk

With reference to the email cited, it is informed that the following points
(inputs) are furnished in response to 0.A.n0.598 of 2022 filed by Dr. T.Patanjali
Sastry vs State of Andhra Pradesh & Ors before the Hon'ble National Green
Tribunal, Prl. Bench, New Delhi.

1. The Kolleru Wildlife Sanctuary was declared vide G.0.Ms.No0.120, EFS&T
(For.lll) Dept., dated.4-10-1999 with an area of 308.55 Sq.Km (up to +5 ft
contour MSL).The sanctuary areas are managed as per the provisions of
Wildlife Protection Act,1972.

2. Kolleru Lake is one of the largest fresh water wetlands in India of
international importance recognized under Ramsar Convention in the year
2002 with an area of 901 Sg.km (up to +10 ft contour MSL) spread over
erstwhile West Godavari and Krishna Districts (present Eluru and West
Godavari Districts) in Andhra Pradesh.

3. The lake receives inflows from Budameru, Ramileru, Tammileru, Gunderu,
Yerrakalva streams and is connected to the Krishna and Godavari Irrigation
systems by over 67 major and minor notified drains and 46 non notified
drains.

4. The river Upputeru serves as the single outlet from the lake connects it
with Bay of Bengal and flows for a distance of 63 km through the plain low-
lying land up to its outfall into the sea, near Chinnagollapalem in West
Godavari and Krishna District border.

5. Kolleru is a wetland with naturally fluctuating hydrological regimes.
Interventions to regulate the hydrological regimes would convert the lake
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with fluctuating water levels thereby affects the wetland system and its
biodiversity. Maintenance of natural regimes of Upputeru is critical to the
hydrological regimes of the wetland.

. The Wetlands (Conservation and Management) Rules, 2017 is applicable to

the wetlands categorized as “Wetlands of International importance” under
Ramsar convention. The State Wetlands Authority constituted under this
rule entrusted with a mandate to define strategies for conservation and
wise use of wetlands as well as enforcement of relevant Acts, rules and
regulations.

. The A.P. Forest Department is not only implementing various

developmental activities but also constantly monitoring the Sanctuary area
and taking stringent actions against the illegal activities. The Department
is taking best possible efforts to prevent and remove all kinds of
encroachments in the Sanctuary area. The Sanctuary area is generally
managed based on the prescriptions provided in the approved
management plan. The previous Integrated Management Plan for Kolleru
Wildlife Sanctuary was prepared by WISA (Wetland International-South
Asia):2008 for a period of 5 years under an assignment from Forest
Department, Government of Andhra Pradesh. The Management Plan for
Kolleru WLS for the period from 2022-23 to 2031-32 is prepared by
involving Bombay Natural History Society (BNHS), Mumbai.

. The Government vide G.O.Rt.N0.101 EFS&T(Sec-ll) Dept. dt.25.11.2021

have decided to demarcate the physical boundaries of Kolleru lake on the
ground with pillars by using the latest technologies in surveying of land by
meeting the expenditure from CAMPA funds and constituted a State Level
Steering Committee and District Level Implementation Committee. After
conducting survey using latest technology, it is proposed to construct
boundary pillars along +5 ft contour of Kolleru Wildlife Sanctuary. Proposal
was submitted for Rs.500 lakhs under CAMPA scheme.

The Eco-Tourism initiatives have been taken up at Atapaka and
Madhavapuram areas of Kolleru Wildlife Sanctuary.

10.The four projects proposed by the Government on Upputeru river i.e., (i)

Cross Regulator cum Bridge cum lock on Upputeru river at km 46.40 (ii)
Cross Regulator cum Bridge cum Lock on Upputeru river at km 47.80 (iii)
Construction of Regulator at km 1.40 i.e., Padathadika in straight cut
portion (iv) Construction of Out fall sluice cum DLB on Pedalanka may
influence the natural water regime of Kolleru Wildlife Sanctuary as well as
lake area and that needs to be studied scientifically.

A scientific study and impact assessment is required to ensure ecological

balance of the Wetland ecosystem. A detailed scientific study and impact
assessment involving reputed institutions is required to be taken up to assess the
impact of the projects on the Kolleru lake ecosystem. Also, project specific
approvals may be obtained under Environment Protection Act, 1986, Forest
Conservation Act, 1980, Wildlife protection Act, 1972, Wetlands (conservation &
management) Rules, 2017, Costal Regulation Zone notification, 2019 and other
relevant acts and rules wherever necessary. A Note on Kolleru Wildlife Sanctuary
is furnished herewith.

Encl:As above.

Y Madhusudhana

Reddy Ifs

Prl. Chief Conservator of Forests (WL) &
Chief Wildlife Warden, A.P.
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Copy to the Integrated Regional Office, MoEF & CC, Gol, Green House,
Gopalareddy, Road, Vijayawada (w.e). This has w.r.t file no.IRO/VIJ/JEPA/NGT/ 106-
46/2022, dated 09-12-2022 for information and necessary action.

Copy submitted to the Spl. Chief Secretary to Government, EFS&T Department,
Velagapudi (w.e) for information.

Signed by Y Madhusudhana
Reddy Ifs

Date: 21-12-2022 12:50:24
Reason: Approved
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ANNEXURE A3

NOTE ON KOLLERU

BACK GROUND:

» Kolleru Lake is one of the largest fresh water Eco System (Wetland) in India
of international importance recognized under Ramsar Convention (lran
1971).

« It is a naturally formed lake between the alluvial plains of River Godavari
and Krishna deltas and acts as a natural flood balancing reservoir.
Hydrology and drainage:

It spreads over an area of 2,25,250 acres upto +10’ contour with rich

biodiversity. Water spread area of Kolleru lake is as follows:

Upto +10’ contour MSL 2,25,250 acres
Upto +7' Contour MSL 1,68,750 acres
Upto +5’ contour MSL 77,138 acres
Upto +3’ contour MSL 33,750 acres

Catchment Area:

* The total catchment area of Kolleru lake is eleven lakhs ninety thousand
seven hundred and fifty acres (11,90,750). Out of which in upland area,
the catchment area is eight lakhs fifty thousand seven hundred and fifty
acres (8,50,750) and in delta area, it is three lakhs forty thousand acres
(3,40,000).

* It receives the inflows from 67 drains medium, minor in West Godavari
District and 14 drains in Krishna District and streams like Budameru,
Tammileru, Ramileru, and several irrigation field channels. It receives an
inflow of 1,10,000 cusecs of water and discharges @ 13,900 cusecs per
day at +7' contour level capacity on the lake mouth through a single
outlet called Upputeru drain into Bay of Bengal.

Villages and Population:

* There are 122 villages inside the sanctuary area (46 bed villages and 76
belt villages) with a population of more than 3,00,000 people mostly
dependent on the lake for their livelihoods like capturing fish and
traditional agriculture in the past upto 1980s.

* It is a home for more than 189 varieties of birds like painted storks,
pelicans including certain rare and endangered birds.
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Government of Andhra Pradesh in G.0.Ms.N0.1986, Food & Agricultural
Department, dt.11-9-1963, declaring the lake as a bird sanctuary upto 20
kms radius after recognizing its ecological and environmental importance
of the lake.

Declaring Kolleru sanctuary:

Govt. have issued a draft preliminary notification declaring Kolleru as a
Wildlife Sanctuary vide G.0.Ms.No.76, EFS&T (For.lll) Dept, dated.25-9-
1995.

The Govt. have issued final notification of the sanctuary vide
G.0.Ms.N0.120, EFS&T (For.lll) Dept., dated.4-10-1999.

The Kolleru Wildlife Sanctuary spread over 9 Mandals, i.e., 8 Mandals in
Eluru District and 1 Mandal in West Godavari District with an extent of
30,855.20 ha or 77,138 acres upto +5’ contour. Out of this 14861.33
Acres is privately owned patta lands.

The sanctuary area details are as follows:

District Mandal |Area in acres
Eluru District erstwhile West Godavari District 1.Eluru 23,900
Eluru District erstwhile West Godavari District 2.Unguturu 134
Eluru District erstwhile West Godavari District 3.Pedapadu 789
Eluru District erstwhile West Godavari District 4.Denduluru 586
Eluru District erstwhile West Godavari District 5.Nidamarru 6,838

Eluru District erstwhile West Godavari District 6.Bhimadolu 20,323

Eluru District erstwhile Krishna District 7.Kaikaluru 10,295
Eluru District erstwhile Krishna District 8.Mandavalli 7,359
Eluru District Total 70,224
West Godavari 9.Akiveedu 6,914
West Godavari Dist. Total 6,914
Grand total 77,138

High Court Case:

Aggrieved by the notification orders issued by Government, several
hundreds of illegal fish tank owners, and other groups have filed several
writ-petitions in Hon’ble High Court challenging the notification issued in
1999.

After hearing all the writ-petitions, the Hon’ble High Court has bunched all
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the writ-petitions, and treating it as a single case proclaimed the
judgment on 30-7-2001 declaring the final notification issued by the State
Govt. vide G.0.Ms.N0.120 as valid and directed the Government of A.P.
with the following directions.

O The final notification issued is valid.

O The Govt. should take all the steps to bring back Kolleru to its
pristine glory.

O No pisci-culture/aqua-culture/shrimp culture should be permitted in
side the sanctuary except traditional methods of fishing and
traditional agriculture in their own patta lands, till such time their
agriculture lands are acquired by Government.

O All encroachments within Kolleru sanctuary upto +5’ contour should
be removed.

O Government should take adequate steps in stoppage of effluents
into Kolleru lake.

Steps taken by Govt. after Hon’ble High Court orders dated.30.7.2001:

In order to implement the Hon’ble High Court orders, Government have
taken several steps.

Task Force teams were formed to prevent illegal encroachments.

The Forest Department has removed 54 illegal fish tanks and faced threats
and very difficult situations.

Motivation camps conducted to educate the local people on the adverse
affects of floods like crop damages, deterioration of water quality,
dangerous affects of pollution due to excessive usage of chemical
fertilizers, feeds and pesticides by the illegal fish tank owners, etc.

731 cases were booked for habitat destruction, etc., from 30-7-2001 to
17.11.2005.

Pollution control measures were taken by monitoring the water quality in
19 stations.

Municipal sewerage is also discharged into the lake from the Municipalities
of Vijayawada, Gudivada, Eluru, Bhimavaram, etc.

PIL filed by NGO (Nallamalai Foundation) before CEC:

As the matter stands at this stage, the Executive Director, Nallamalai
Foundation (NGO) filed an IA No0.381/2005 before the Central Empowered
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Committee (CEC), constituted by Hon’ble Supreme Court of India in W.P.( C
) N0.202/95 and 171/96 praying for the direction to the State Govt. on:
1. Immediate eviction of all encroachments in the sanctuary;

2. To expedite acquisition of private patta lands;

3. Cancellation of D-Form pattas (2,882 acres). (These D-Form
pattas were cancelled by the Collector, West Godavari District
on 11.8.2005 and 20-10-2005, and by the District Collector,
Krishna on 10-1-2002 and 21-2-2002.

4. To bring back the Kolleru Lake to its pristine glory.

+ Hon’ble CEC has called for objections and conducted several hearings at
New Delhi and also in Hyderabad wherein all the peoples’ representatives,
several illegal fish tank owners, large number of advocates have presented
their cases before the Committee and filed their affidavits during January-
March, 2006.

» After final hearing, the CEC has submitted its report to Hon’ble Supreme
Court of India during the month of March, 2006.

Directions of the Central Empowered Committee of Hon’ble Supreme
Court of India:

While dealing with a petition in IA No. 1486-1487 Dt. 20.3.2006, the Central
Empowered Committee appointed by the Hon’ble Supreme Court of India, vide
Para No.54 of their report; issued the following directions:

I. Use or transportation of inputs for pisciculture such as chemical fertilizer,
farmyard manure, poultry manure, DOB, oil cakes etc. shall not be allowed
in the Kolleru Wildlife Sanctuary;

lI. All fish tanks constructed inside the sanctuary shall be demolished in a
time bound manner starting from the big to the smaller ones. The tanks of
area of more than 100 acres (cumulative) shall be demolished within a

period of 15 days and the remaining tanks shall be demolished by 315t
May, 2006;

Judgment of Hon’ble Supreme Court of India:

» Aggrieved by the order of the CEC, the Kolleru Food Industries have filed a
Writ Petition No.1486 - 1487 before the Hon’ble Supreme Court of India
and the Supreme Court in its judgment Dt:10.04.2006 have upheld the
directions issued by the CEC.

* As per the direction of the Hon’ble Supreme Court of India, totally, 1776
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tanks (1140 in West Godavari + 636 in Krishna district) covering an area of
about 43,724 acres (28,949 acres in West Godavari + 15,775 acres in
Krishna) have been demolished in Kolleru Wildlife Sanctuary upto +5’
contour.

*+ The demolition work has been taken up and completed by 15.6.2006 as
per the orders of Hon’ble Supreme Court and CEC.

+ The demolition was carried out by the Revenue Department under the
supervision of District Collectors.

Details of private patta lands owned by farmers:-

« Traditional agriculture in the privately owned lands is permitted as per G.O.
Ms. No.120, EFS & T (For.lll) Dept., dt.4.10.1999.

* The details of patta lands owned by private owners having legal rights to
practice traditional agriculture within the sanctuary area upto +5’ contour
is 14,861.33 acres out of the total sanctuary area of 77,138 acres. The
details are given below:

Sl. | Name of the Mandal No.of No.of Extent of area in Acs

villages Ryots involved
NO.

Eluru District

1. [Eluru 7 399 823.61
2. [Pedapadu 3 199 496.52
3. [Penduluru 2 111 380.28
4. [Bhimadolu 5 1167 2426.87
5. |Nidamarru 11 4126 6150.63
6. [Unguturu 1 30 146.46
7. [Kaikaluru 10 125 571.45
8. |Mandavalli 5 71 390.41
Total 44 6228 11386.23

West Godavari
District

9. JAkiveedu 10 1981 3475.1
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Total 10 1981 3475.1

Grand total 54 8209 14861.33

As per G.0.Ms.No0.120, dated.4.10.1999, and the judgment of Hon’ble High
Court, dated 30-7-2001 and also as per the Supreme Court of India’s
orders in April, 2006 the owners of the agriculture lands can practice
traditional agriculture without using pesticides and chemicals.

But the farmers are agitating to permit them to use chemical fertilizers to
get more yields, which is illegal. Otherwise they are requesting to pay
adequate compensation to their own lands.

The Dist. Collector, West Godavari indicated an amount of Rupees Six
Hundred Twenty Five Crores Forty Eight Lakhs (Rs.625.48 Crores) and the
Dist. Collector, Krishna has indicated an amount of Rupees Thirty Crores
(Rs.30.00 Crores) to acquire an extent of 13,899.47 acres and 961.86
acres respectively.

Accordingly, the Govt. have proposed to pay the total compensation of
Rupees Six Hundred Fifty Five Crores Forty Eight Lakhs (Rs.655.48 Crores)
for paying compensation to the agriculture land owners to an extent of
14,861.33 acres from accumulated Compensatory Afforestation
Management & Planning Agency (CAMPA) requested Hon’ble Minister for
Environment & Forests to consider this proposal.

But the Union Minister, E&F, GOI in National Board for Wildlife Meeting held
by him on 22-12-2009 has decided and informed that CAMPA funds cannot
be used for acquisition of private lands. Therefore, the question of
payment of compensation to the farmers from CAMPA funds cannot be
considered.

Assembly Resolution on 04-9-2008:

The A.P. Legislative Assembly on 4-9-2008 had adopted a resolution to
request the National Board of Wildlife, GOl and the Central Empowered
Committee for reduction of the boundary of Kolleru Wildlife Sanctuary from
+5’ contour to +3’ contour to mitigate the problems of the farmers.

The Ministry of Environment & Forests, GOl has been addressed
accordingly vide EFS&T Lr.No.5876/For.ll (2) 2006, dated.17.10.2008 to
place the matter before the National Board for Wildlife.

The GOI vide their Lr.No.F No0.6-118/2008/WL1, dt.12-11-2008 have
requested the State Government to place the matter before the State
Board for Wildlife.

The State Board for Wildlife chaired by the Hon’ble C.M. held a meeting on
11-9-2009 have discussed the issue and decided to differ the decision to
the next meeting of the Board in view of the multiplicities involved in
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reducing the contour from +5’ to +3’.

The issue was discussed in the 17th meeting of Standing Committee of
National Board for Wildlife on 22.12.2009 and Chairman decided to visit
the site.

Hon'ble Union Minister for Forests & Environment visited the Kolleru along
with the Public Representative on 27.2.2010 and announced that a
Committee will be formed to look into issue of problems of the people and
environmental issues.

The Government of India have constituted a 7 member committee vide GOI
F.N0.6-118/2008/WL-1, Dt: 29.4.2010 headed by Dr. P. A. Azeez, SACON.

The Committee has visited the Kolleru from 20" to 25t Sep’ 2010 and the
report is submitted to Government of India in April, 2011.

The committee was not in agreement with the proposed reduction of the
area from +5 contour to +3 contour as this would seriously affect the
conservation of wildlife especially the migratory birds.

The Committee felt that it is not advisable to reduce the sanctuary area as
it would not be a viable solution for Socio Economic and Ecological issues
confronting the stakeholders and local communities dependent on the
lake.

The committee has stress the need for appropriate relocation and
rehabilitation policy to be adopted in acquiring the private lands below the
+5 contour level.

The GOl has accepted the committee report and directed the State
Government to implement the recommendations of the Committee vide
F.N0.6-118/2008/WL-I, Dt: 6.6.2012.

While is so, Government of India have formulated wetlands Rules under
Environment Protection Act, 1986. According to these rules, all Ramsar
notified wetlands will be most protected with several restrictions. Entire
Kolleru Lake up to +10 level (901 sg.km) was notified as Ramsar Site in
November, 2002.

Government of Andhra Pradesh vide letter No.10295/For-Il (2)/2010-2,
dt:29.1.2011 has requested the Government of India to drop the proposals
to bring the total lake under Wetland (Conservation & Management) Rules,
2010 in view of severe public opposition.

GOl has been requested that the Wetland (Conservation & Management)
Rules, 2010 may be applied to the areas in Kolleru lake which remains
under Water for most of the period of the year (upto +3 contour level).
The action from Government of India is awaited.

The Hon’ble Chief Minister, Andhra Pradesh has conducted a review on
20.9.2012 in this regard.

Demolition of Fish Tanks were taken up by Revenue Department upto +5
contour only. No fish tanks were demolished beyond +5 contour.

While directing Government of Andhra Pradesh to maintain boundary at
+5’ Contour, Government of India asked Government of Andhra Pradesh
for payment of compensation to the land owners of 14,861.33 acres of
Ziroyathi lands which are included in the Kolleru Wildlife Sanctuary.
Compensation to these land owners has not been paid so far. The land
owners have been agitating to permit them to take up intensive
agriculture/ fish culture in their lands which is not permissible of Kolleru
Wildlife as per the notification Sanctuary. Government have constituted
Group of Ministers to examine the issues relating to Kolleru lake vide their
G.O. Rt.N0.5660, G.A.(Cabinet ) Dept., Dt.12.12.2012.
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Contempt Petition CivilNo. 259/2014 in I.A. No. 1486-87 in WP (C) No.
202/1995 by Dr. Patanjali Sastry :

Dr. Patanjali Sastry filed a Contempt petition (Civil) No. 259/2014 in I.A. No.
1486-87 in WP (C) No. 202/1995 alleging that the respondents have willfully and
deliberately disobeyed the orders of Hon’ble Supreme Court of India dated 10-04-
2006 made in Interlocutory Application No. 1486-87 in WP (C) No. 202/1995 and
directed the Chief Secretary of Andhra Pradesh to file a report in this matter.
Accordingly, the Chief Secretary of Andhra Pradesh filed a report in the Hon'ble
Supreme Court of India during October, 2014.

Andhra Pradesh State Assembly Resolution on 23.12.2014:

The Andhra Pradesh Legislative Assembly have adopted following
resolution on 23.12.2014. “Kolleru Lake has been declared as Wildlife Sanctuary
up to +5’ Contour vide G.O. Ms.No0.120, EFST&T (For.lll) Dept., dated 04.10.1999
over an area of 30,855.20 Hectares, which includes 14,861.33 acres of Ziroyathi
lands of which 13,899.47 acres is in West Godavari District 961.86 acres in
Krishna District.

That these farmers are not getting adequate income by traditional
agriculture without utilizing chemical fertilizers as per GO.Ms.No0.120 EFS&T (For-
lll) Dept., dt.04.10.1999. The compensation for acquiring private lands from the
Ziroyathi land owners was not being paid so far. The compensation proposed to
be paid for acquiring these lands will cause heavy financial burden on the State
Exchequer.

This House resolves to request the National Board of Wildlife, Government
of India and the “Central Empowered Committee” to recommend for reduction of
the boundary of Kolleru Wildlife Sanctuary from +5’ Contour to +3’ Contour to
mitigate the problems of the farmers.

The above said resolution was placed before State Board for Wildlife
Andhra Pradesh. The State Board for Wildlife in its meeting held on 13.08.2015
recommended the reduction of boundary of Kolleru Wildlife Sanctuary from +5’
Contour to +3’ Contour to the National Board for Wildlife.

The Standing Committee of National Board for Wildlife in its 35t meeting

held on 18t Aug 2015 discussed the proposal for boundary alteration of Kolleru
Wildlife Sanctuary. The Standing Committee decided to constitute a Working
Group to study all aspects of the matter. The Working Group will include member
Prof R. Sukumar, representative of Wildlife Institute of India, nominee of Wildlife
Division of the Ministry and a representative of the State Forest Department of
Andhra Pradesh. The Group visited the Kolleru Wildlife Sanctuary area during
second week of December 2015 and brainstormed on all aspects of the proposal
and to suggest viable options, including rationalization of boundaries of the
Sanctuary, for conservation of the wetland and the Sanctuary while ensuring that
no hardships are caused to the bona fide owners of the lands in the area.
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Further in the Standing Committee of National Board for Wildlife in its 37th
Meeting held on 26-02-2016, chairman requested Dr. Sukumar and site
inspection team to interact with the state Government of Andhra Pradesh and
finalize the report with the recommendations for the part of the Sanctuary area,
which is a suitable for de notification, which would cater the needs of the local
and owners while preserving the conservation of the Kolleru Bird Sanctuary.

40th Meeting of Standing committee of National Board for Wildlife held
on 3'9 January, 2017:

In 40th Meeting of Standing committee of National Board for Wildlife held

on 3™ January, 2017, member Dr. Sukumar, described the recommendations
made in the report,

* No compromise with the ecological balance by drastic reduction in
sanctuary area as per Andhra Pradesh State Assembly Resolution.

* Deletion of private Ziroyati lands from sanctuary, i.e., approx. 5533.3ha
located inside the north-eastern boundary of Kolleru WLS except major
rivers/streams flowing within this area retaining 10m either side of the
stream/river by government to ensure the environmental water flow into
sanctuary.

* Based on the authentic information on the extent of lands assigned to
Scheduled Castes and Backward Class communities, the genuine D-patta
cooperative societies be accommodated adjoining the ziroyati lands to be
deleted. Their process of rehabilitation should be ensured that these lands
does not fall into hands of ‘benami’ owners.

* The government should be prepared to invest resources in R&R in order
to resolve the rehabilitation cost of remaining ziroyati land owners.

* The above actions may be started after compilation of reliable data on
the actual boundary of Kolleru WLS and preparation of integrated
management plan.

* Within the rationalized boundaries of sanctuary, the important areas of
bird congregation should be declared as core zones free of human
disturbances and the rest buffer areas can be used for traditional fishing
without construction of bunds.

* Ecologically Sensitive Zone (ESZ) should be declared upto present
boundary or may be extended to a distance recommended by experts on
wetland ecology.

* The Prl. Chief Conservator of Forests (WL) & Chief Wildlife Warden,
Andhra Pradesh, Guntur requested the Standing Committee for
consideration of State Assembly resolution to restore the livelihoods of the
local farmers and poor. He mentioned that Upputeru, outlet of Kolleru lake
which is under the control of government has been changed/modified over
a period by the irrigation department. Due to increase in its depth,
ingression of sea water is contaminating the fresh water lake and
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consequently weeds have come up on the lake bed. Hence, it is requested
to include the Upputeru also within the sanctuary to regulate the sea water
into the lake. The Prl. Chief Conservator of Forests (HoFF), Andhra Pradesh,
Guntur, Andhra Pradesh mentioned that the resurvey must be based on
survey numbers as available in records of the government rather than
contour levels in process of rationalisation.

The Chair opined that the recommendations of the Group should be
communicated to the state for its comments.

Meeting on 28.03.2017 in the Chambers of Chief Secretary to the
Government, AP:

In the meeting convened under the chairmanship of the Chief Secretary to
the Government of Andhra Pradesh on 28.03.2017 in the chambers of the Chief
Secretary to the Government, Andhra Pradesh, the recommendations of the
Working Group were discussed in detail. Further communication in this regard is
awaited from the Government.

Meeting on 11.09.2017 in the Chamber’s of Special Chief Secretary to
Hon’ble Chief Minister to the Government of Andhra Pradesh:

In the meeting convened under the chairmanship of the Special Chief
Secretary to Hon’ble Chief Minister of Government of Andhra Pradesh on
11.09.2017, Dr. Sukumar Committee recommendations reduction of Kolleru
Wildlife Sanctuary from +5’ Contour to +3’ Contour are discussed. At the end of
the discussions it is decided to call up on District Collectors, Krishna and West
Godavari Districts and concerned Officers from Irrigation and Revenue
Departments.

48th Meeting of SC NBWL dt. 27.03.2018

« The Standing Committee of National Board for Wildlife in its 48t meeting
held on 27.03.2018 recommended for deletion of Ac.19797.69 cents
(Approx. Ac.20000 cents) of private ziroyati lands and D-patta lands as per
the resolution passed by Government of Andhra Pradesh.

» CEC addressed The Chief Secretary, AP vide letter dated 25.07.2018
(F.No.2-77/CEC/SC/2018-Pt.VI) advised no further action may be taken to
implement the decision of the SC NBWL taken at its meeting held on
27.03.2018.

+ The CEC meeting held on 08.01.2019 with the officials of state of Andhra
Pradesh has sought certain further information on the issue of boundary
alteration proposal of Kolleru WLS.

* Prl.CCF(HoOFF) vide Rc.n0.16558/2004/WL-1, Dt.31.01.2019 furnished the
information to the extent received to the Government of AP and requested
to address the District administration West Godavari and Krishna Districts
and the Irrigation department to furnish the information sought for by the
CEC.

* The Government vide G.O.Rt.N0.101 EFS&T(Sec-ll) Dept. dt.25.11.2021
have decided to demarcate the physical boundaries of Kolleru lake on the
ground with pillars by using the latest technologies in surveying of land by
meeting the expenditure from CAMPA funds and constituted a State Level
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Steering Committee and District Level Implementation Committee.

Further, For construction of the remaining 1791 no of boundary pillars
along +5 ft contour (Kolleru WLS) after conducting survey with suitable
latest technology a proposal was submitted for Rs.500.00 lakhs under
CAMPA.

Under the Chairmanship of the Member Secretary, AP Pollution Control
Board with officials from Pollution Control Board, Irrigation and Forest on
allowing Industries around Kolleru Wildlife Sanctuary on 21.01.2022, during
the meeting the Executive Engineer (Kolleru and drains), had also informed
that they have conducted survey adopting latest technology (LiDAR
Survey) to survey on area under submergence at maximum flood level of
Polavaram Project. The Member Secretary advised to exchange the same
latest technology (LiDAR Survey) with Forest, Revenue Department to do
the survey of +5 Contours and +10 Contour and 10 km around the
boundary of Kolleru Lake to prepare Contour maps

Accordingly the Superintending Engineer, Irrigation Circle has furnished the
proposal for Rs.3.29 Crore under CAMPA fund for “Conducting Aerial LiDAR
survey for the Kolleru Lake and establishing the highly accurate and
precise contour of +10.00 ft and below contours for demarcation of Wildlife
Sanctuary Area and Eco-Sensitive Zone in Pedapadu, Eluru, Denduluru,
Unguturu, Bhimadole, Nidmarru, Kaikaluru, Manadavalli Mandals of Eluru
District and Akiveedu Mandal of West Godavari District” and requested for
administrative approval to take up the work by Irrigation department. The
proposal is under scrutiny.

Y Madhusudhana Reddy Ifs

Prl. Chief Conservator of Forests (WL) &
Chief Wildlife Warden,A.P.
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NGT South Zone Case, Memo in OA No. 3 of 2023, Dr. Patanjali
Sastry vs Uol
1 message
sravan kumar <advsravan@gmail.com> Fri, Jul 14, 2023 at 2:40 PM

To: madhurireddyd@yahoo.com, secy-moef@nic.in, membersecy@appcb.gov.in, APPCB HO Legal
<hopcblegal@gmail.com>, wildlifeap@gmail.com, kodali.rk@nic.in, cs@ap.gov.in, comag@nic.in

Madam and sir
Kindly find the attached Memo filed in the above case.

The copy of the memo is served as an advance copy according to the rules.
with regards

Sravan Kumar
Advocate
9811237009

ﬂ Memo 13 July 2023.pdf
5382K
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